CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
08 No. 452/99 e

New Delhi: Datedy this the /4 day of MAY Fizooy

HON#BLE MR.S.R.ADIGE,VICE CHAIRMAN(A).
HONBLE DR, oVEDAUALLI MEMBER (J)

Jung Bahadur
s/o shri Dashrath,
R®/o House No.'608,

Vigyan Sadan,~

sector 10 RJK:Puram L.
New Delhi=22 o : o'ele s'App 1i can B

(By Advocates Shri AsK.Behra)
Versus

1. Union of India
through
Secretaryy ;
Department of Ocean DevelOpment;
Mahasagar Bhawan, Block No.'12,
CB0 Complex Lodhi Roady
New D2l hi=3d

2, secretary, )
Depariment of Ocean DevelOpment;
Mahasagar Bhewany Block NowWl12y
C& Complex, Lodhi Roady
New Delhie=3

3d Director (Admlnistratlon),
D@armentorﬂcﬁm[Mvdomwnh
Mahasagar Bhawan, Block No.i12,
Ca Complex, Lodhi Road, —
New Ddhl"'So ooo.oCRBSFJDF‘CBF'tS:.:"f

(By Advocates Shri PH Ramchandani)

o __ORDER
SR Adiga, VC(A):

Applicant impugns reSpondents' letter dated
73104 9B(AnneXUre~A1) and seeks promotion as Principal
Scientific Officer (%‘3700-5000 pre revised) from the

date of his elifibilitysl

23 Heard both sides.
3 Admittedly Sre Scientific OFFiceruith Five
years qualifying service are eligibls for consideration
for insitu promotion as Principal Scientific Officer
under the Flexible Complemeﬁting Scheme, by which

the post itself gets upgraded as personal to

the success~

ful candidates Applicant uas agsessed by a duly

™~



-2 =
constituted AsSessment Board( of which 507 were outside
eminent Scientists) on 28.2.9?, and after considering
his qualificationy prefomancey merity ACRs and personal
discussions, the Assessment Board did not find him fit
fer promo ,’c:lo_rtf.‘;Tf He was again considered along with 2
other officers the following year, and the Assesgneﬁt
Board which met on 22i5:98, found only 1 candidate
Or. Wakdikar ( who happens to be jurior to applicant) fit

for promo tion

4 We have perused applican"ci’s ACRs for the
relevant period%EE but we note that the promo'tions are

based not merely on the ACR-s",” but also personal discu ssion;’
in uhich; the Assessment Board interacts uwith the candideate
to recommend whether he is fit for promotion or notd The
Assessmvent Board' consists of senior officials, 50% of
whom are eminent Scientists from cutsided Applicant has

not been able to establish bias on the part of Assessment
Boardy particularly in view of the fact that inl the
Assessmeht Board meeting held on 22*55.?985 applicant was

Kl

not the only person who w2s not recommended for p romo tion.

5. - In this connection, we are infomed thai +o
ensure @ measure of uniformity by Dp & T:is OM dated
10511398 (copy taken on r ecord) certain criteria fop
considering promotions under FCS was laid doun‘%’: and
in the background of the sameg‘f appligant}s candidatare

was considered again, and this time he was p TOMO tEd':g

6 The Tribunal cennot sit in appeal over the

recommendations of the Assessment Board in its me®ting

held on 28; Slop and on- 22‘:§S;§98 ! The Assessment Boapd
was a high powered bodyy 50%of whom wer® eminent scientists

drawn from outsids, and the recommendations for promo tion

1
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were based not merely on CRs, but after personal
discussion with the candidatds. In the 1998 assessnent,
applicant was not the only one not recommended for

promo tion’

7 In the light of the above, the OA warrants no

interferencesd It is disnisseds No costsé

el ddby Al
( DRLAJUEDAVALLT ) { sRoADIE. Y. _
meEMEER (3) VICE CHATRMAN(A)'Y:
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